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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI-110001
OA NO. 506/2023
IN THE MATTER OF:

UNSCIENTIFIC CUTTING OF HILLS IN SAURABH VAN VIHAR IN
PALAMPUR CAUSING ENVIRONMENTAL DESTRUCTION AND
LAND SLIDE

APPLICANT
VERSUS

1. Member Secretary, Himachal Pradesh Pollution Control Board.
2.  District Magistrate (Deputy Commissioner), Palampur, Kangra.
3. Divisional Forest Officer, Palampur, Kangra.
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S. NO. PARTICULARS PAGE NO.
1. Report of Joint Committee of H.P. State

Pollution Control Board. Regional Office
Dharamshala, Divisional Forest Officer.,
Palampur and  Collector  Palampur, [- 2
Himachal Pradesh i.e. Respondent Nos. 2
and 3 as per order dated 18.08.2023 along
with annexures.

2 ANNEXURE A

Notification dated 04.07.2001 mentioning Q5
revenue limits in Palampur along with maps
specification.

3 ANNEXURE B

Report by Assistant Town Planner,| g - 9
Palampur.

4. ANNEXURE C

! Statement by Assistant Engineer, Palampur.
' 3 ANNEXURE D

| Reply by Respondent No. 3 along with | 12 — 3]
f Annexures.
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Report of Joint Committee of OA 506/2023

“

No. 853 /Reader-SDM Dated : 84/09/2023

In pursuance of order of Hon'ble National Green Tribunal, New
Delhi in criginal application no. 506/2023 dated 18.08.2023 in clause No. 6. this committee
in consequence of such orders visited the site on 01-09-2023 and submits the report zs
follows:-

a). Site in question is located in Patwar Circle Kandi Tehsil Palampur District Kangra HP at
the coordinates of Latitude 32° 7° 56" N Longitude 76° 31' 53" E whose location on map is
attached herewith (Annexure-1). Location is about 2 KMs away from the Head Quater of the
nearest town Palampur. Site in question is 500 metres away from the last boundary of
Municipal Corporation Palampur and 500 metres away form the nearest riverlet that is
“Neugai Khad". The site in question is at the length of about 180 meters with an elevation of
138C meters to 1560 metres from the mean sea level. Saurav Van Vihar is a low impact eco
tourism site managed by Saurav Van Vihar Management Society registered under Socisty
Registration Act, 1860 under the administrative and technical control of HE Forest
Department. Saurav Van Vihar is at a average ariel distance of 300 meters from the Sitain
question. The area site in question along with Sauray Van Vihar does not falle in zr
Planning /Special area and provisions of HP Town and Country Act, 1977 are not applicabie

in this area.
b) Nature of Land is “Khadetar” as per revenue record and its neither a Forest area nor

a Forest Land regarding residential/Non residential classification in Non TCP /Planning area
there are no rules currently in State to govern such land use. The nearest habitation i
village “Dhared” Tehsil Palmpur which is located at 1.5 KMs from the site in question. As
per the revenue record Shri Mukesh Kumar son of Bhagat Ram, Kiran Sharma w/o and
Jatin Sharma s/o Mukesh Sharma is the land owners of the land in question in Khasra Nos.
30/1/1, 30/1/2, and 30/2 measuring 02-14-72 hectares in Mohal Dodan Khola Patwar Circie
Kandi Tehsil Palampur.

c) Construction of retaining cum toe walls have been done for the hill slope cutting and
the muck has been used in cut & fill method for plot development. As per the inforration
received during the site inspection from the civil contractor Sh Desh Raj sfo Balia r/o Eoha|
Mouza Bundla Tehsil Palampur , who has also been given a power of attorney by all the
owners of the said land to represent them in case of any legal matters and as alre=-y
conveyed by the owner of the said iand i.e. Sh Mukesh Kumar, s/o Sh Bhagzat Ram vids
letter no. nil dated: 12.08.2023 through emaii to HP Pollution Contro! Board stating that they
are constructing only surrcunding boundary wall within their premises Further ne hae
informed that they will obtain necessary aporoval & NOC from concerned authorities whi's
planning any construction if any . The copy of reply is attached as Annexure - 2. Furthe: this
commitize had requested Assistant Town and Country Planner, Town and Country Planning
Officer, Palampur to intimate whether any permission for the construction of hotel/guss
house is accorded by their office on the said iand. In reply of that, it was infermed

o N Lokl
Dy Conservator of Forest nvironme ngineer

Al

g;:ampur Forest Divisios n:“sptzt:vzgﬁfanw%ﬁntg;lnaoard
. ;

mpus Dharamshala, Distt. Kangra (H.P.)
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2y the Assistant Town Planner, Sub-Divisional Town Planning Office, Palampur, District
Kangra , that the said area does not fall in any Planning/Special Area and provision of H.P.
Town and Country Planning Act, 1977 are not applicable in this area (copies of the letters
are enclosed as Annexure-B).

d) During the inspection it was found that no damage to any property has been done
presently. However a motorable common village road passes through this land which has
been constructed through the private property by HP PWD. During the plot development,
the said road was damaged but now a new RCC road has been constructed and made
operational again for the villagers passing through this private property by the land owners
themselves. Total area affected by the site development is around 0-33-75 hectare out of
the total area of 02-14-72 hectares of land in question. Total 4 Chir Pine trees have been
found cut at the site in the private land. It is pertinent to mention that upto 5 trees of Chir
Pine trees can be felled each year without permission for bonafide domestic use under Sec.
4 of HP Land Preservation Act, 1978.

g) The PWD road namely Bhagotla Dharer Rajnali road which was constructed by
year 2012 facilitates the people residing in villages Rajnali, Dharer and Kali Chamb. There
is no revenue record of such road and neither has been acquired/ NOC given by the private
land owners of point B above. It is an established fact that the road portion which was
earlier of black-top , on valley side was damaged upto land measuring 0-12-00 hectares
and accordingly the notice was served to the private person concerned under HP Road
Infrastructure Act, 2002 for restoring the road to its original condition, as per HP PWD and
the same is being done by the private perseons in from of concrete road .

f) A notice under section 133 of Cr.PC. was served by the Sub Divisional Magistrate
on 08.08.2023. Such notice was issued on the suo moto report of Patwai Kandi that the
land owners have obstructed the public path and such site development has obstructed the
passage. |t was also reported by Patwari that such cutting/side development may resuft inte
disaster. The nature of land was private in nature but the possible nuisance as 2 result of
such development in the opinion of Sub Divisional Magistrate Palampur was public in nature
and might have/had resulted inconvenience to the public of villages and same was
recommended by Tehsildar Palampur. It is also further submitted that the next date of
hearing in the court of Sub Divisional Magistrate Palampur is on 08-09-2023. Such damage
is restricted to the area of development and as per the statement of the land owners there

are no other legal proceedings against them (Annexure).
—

\ - '
A : - |
HP Stat Poliution Divisional Forest Co |
Control Board, Regional Officer, Palampur

Officer, Dharamshala Dy Conservator of Fodes |

ASSIENvironmental Enginee’  pajampur Forest Divisich
HrP Slale PO"U“O“ CDN"“' Boafdpalampur

Him Parivesh Bhawan, Dari

Dharamshaila, Distt. Kanagra (H.P)
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ceculive Engineer
Fatampur Division
HAPW D, Pelampur
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No: PWD/GSD/Road ;‘2023-24” 478-479 Dated: 01.09.2023
To
Ae Sub Divisional officer (C)
Palampur, Distt. Kangra, HP

Sub: Regarding order dated 18-08-2023 passed by Hon'ble NGT in O.A.
No. 506/2023 titled Unscientific Cutting of Hills in Saurab Van Vihar
in Palampur Causing Environmental Destruction And Land Slide,

Reference: Your office letter no.1723/SDP-R dated 01.09.2023

The information as desired vide your office letter quoted under reference

is enclosed as Annexure-A for further necessary action in the matter please.

Asﬁﬁrﬁgineer

HPPWD Sub Division

DA: As stated

Gopalpur
Copy to Executive Engineer, HPPWD Division, Palampur for information & necessary action

please.

DA: As stated /

Assistant Engineer

HPPWD Sub Division
Gopalpur
A H()il‘{"
(N

\ %fh[
J {;gi_c:;a{-t Engineer

to Executive Engineer
Palampur Division
H.P.PW.D., Palampur




TOWN AND COUNTRY PLANNING DEPARTMENT

HIMACHAL PRADESH
No. SDTP (PLP) T- 61 (Gen. Corres.) Vol.— 111/2023 - |4y Dated: ?._] q ]lb?_g
To,
The Sub-Divisional Officer (Civil),
JPalampur, Tehsil Palampur,
Distt. Kangra (H.P.)
Subject:- Regarding order dated 18-08-2023 passed by Hon’ble NGT in O.A. No.
506/2023 titled Unscientific Cutting of Hills in Saurab Van Vihar in
Palampur Causing Environmental Destruction And Land Slide.
Reference:- Your office letter No. 1722/SDP-R/dated (01.09.2023.
Sir,

*Jai hind’

Kindly refer to your office letter quoted above on the subject cited above. In

this regard, it is submitted that the desired information on the prescribed proforma is enclosed

herewith as Annexure —A.

This is submitted for your information and further necessary action, please.

Enclosures: As above.

Ak
L’LU) -

eutive Engineer

i Division

Yours faithy

Sistant Town Planner,
Sub-Divisional Town Planning Office,
}Palampu:; District Kangra, H.P,
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*-"T‘M Annexure-A
5 Clarification regarding the road constructed on private - ‘
properly. As per a letter dated 14th August 2023 from
_the office of Sub-Divisional Officer. Palampur, |l
5.1.What is the nature of this construction? The nature of road is Village
Road namely Bhagotla Dharer
Rajnali road.
5.2.How old is this construction? I'he road construction work was
started in the year 2006 and
completed in the year 2012.
5.3.Was this land purchased from the concerned | No such record is available with
private persons? this office.
5.4.Is this passage/road used by other persons residing | This road facilitates the people
I i 9
'— InSgetyReeRs) residing in  village Rajnali,
Dharer and Kali Chamb.
5.5.Was this road damaged during the construction | The road portion on the valley
ivi ] i h 57 .
activity done by Ms Kiran Sharma and others side: was: damaged:at RD 0/650
: on dated 03.06.2023 and
accordingly the notice was
served to the quarter concerned
under HP Road Infrastructure |
Act, 2002 on the same day for
restoring the road to its original
condition. Consequent upon the
receipt of the served notice. the |
work for restoration s being
carried by the quarter concerned
at their own cost.
»
M |
Y.
™ \
Assistant Emgineer £ lu
to Executive Engineer \)‘

Palampur Division d!:'%'k &&L

H.FPPW.D., Palampur et w Aé’éﬁ?gﬁt e r’_@i’hée_t,
Sup-Division H.EEWD
Gopalpur.




Annexure-A

Sr. | Query raised Remark 1|
No. |
| 1.6.1. Classification of Saurabh Van | It is submitted that the Saurabh Van Vihar
Vihar as per HP Town and Country | of Tehsil Palampur, District Kangra,
Planning Act. 1977 and applicable | Himachal Pradesh does not fall in any
Rules. Planning/Special Area under jurisdiction of
this office and provisions of the H. P.Town
and Country Planning Act, 1977 are not
applicable. The list of revenue mohals
covered under the jurisdiction of this office
is enclosed. |

Abester?

Assistant Town Planner,

xﬁ“ﬁf Sub-Divisional Town Planning Office,
n* Endineer X’alampur, District Kangra, H.P.

'!>
@
o
B

'Lf. E 74 e Ln.:jli“u.,'f
F‘:uarn HUF DIVF'OH
H.P.P.W.D., Palampur



To,

Assistant Environmental Engineets
HP State Pollution Control Board

Regional Office

Dear Si7,
please refer to the Khasra no 30|1/2

Mukesh Kumar S/o Bhagat Ram , Ki
Kumar. We here by inform you that we are’

premises.

whenever we will pian to ¢
from concerned authorities

Again, we ensure you to not h

Your faithfully

é

i’ i o ;
A 1 ,n'_’./"-’-
¢_- j ;I‘t “ ,;.P,_ ..\, sk P

Mukesh Kumar e
H < SN a2l

5/o Bhagt Ram _

ran Sharma W/o Mukesh Ku

Hoacuss - C

Date 12.08.2023

Rakba 1.83-95 and 30|2 Rakba 0-30-77 owned by
mar and Jatin Sharma S/o Mukesh

making only surrounding boundary wall within our

onstruct ar'i?l__ property then we shall obtain necessary NOC anc approval

arm nature and environment
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OFFICE OF THE DIVISIONAL FOREST
OFFICER, PALAMPUR

j 4

In O.A No. 506/2023

To
The Deputy Registrar,
National Green Tribunal,
Principal Bench, New Delhi

No. 2304 /G, Dated: 11-08-2023

Subject: Unscientific cutting of hills in Saurabh Van
Vihar in Palampur causing environmental
destruction and land slide.

Sir/Madam,
In reference to the subject cited above, it is
humbly submitted as under:-

1. That telephonic information was received on dated
23.07.2023 in DFO Office, Palampur regarding the
unscientific cutting of hill during the rainy season near
Saurabh Van Vihar, Palampur.

2. That on receiving the information, the undersigned
directed Range Forest officer, Palampur to inspect the

site and take appropriate action.

Attested

Dy Ceons:rvator of Forest
Palam- Ferzst Division

o
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That Range Forest Officer, Palampur constituted a team
of forest officials. The team visited the spot on
23.07.2023. It was found on the spot that land
development work involving cutting of hills is being
carried out by some private persons namely Smt. Kiran
Sharma w/o Mukesh Kumar and others R/o Suggar
Aima, Tehsil Palampur in Khasra no. 30 Mohal Dodan
Khola near Saurabh Van Vihar, Palampur. As the land
in question abuts the forest land, the work was stopped
on the site so as to avoid any loss to the forest wealth.
That a notice vide RO Palampur office letter no. 1390
dated 24.07.2023 was issued w.r.t. stopping the work on
the site which was received by Sh. Desh Raj, GPA
holder of the land concerned. Copy of the notice is
attached as Annexure R-I for the kind perusal of this
Hon’ble Tribunal.

That a letter bearing no. 1391 dated 24.07.2023 was sent
to Tehsildar, Palampur Tehsil to demarcate the land in
question so as to know the exact location of forest land
in order to ascertain whether any muck dumping or hill

cutting on the forest land has taken place or not. Copy

&

Dy Conservator of Forest

Palzm
Paivitd i

>

Ol 8 e '-'Ision
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of the letter is attached as Annexure R-II for the kind
perusal of this Hon’ble Tribunal.

6. That on 11-08-2023 demarcation was conducted by
revenue officials in presence of Tehsildar Palampur and

Divisional Forest Officer, Palampur. The demarcation

report is attached herewith as Annexure R-III for the
kind perusal of this Hon’ble Tribunal.
7. That as per the report Annexure R-III, the land in

| question is situated in Patwar Circle Kandi, Tehsil
| Palampur. It is further submitted that land in question is
in Khasra numbers 30/1/2 and 30/2 measuring 02-14-72
in ownership of Sh Mukesh Kumar s/o Bhagat and Smt
Kiran w/o Mukesh Kumar, who are undertaking the
construction activities in the said land. That the land in
question is private land of the persons mentioned above
and the said construction is not being carried in
Government land/Forest department land.
8. That during the demarcation it was found that the debris
of the excavation from such activities is being consumed
by the landowner in the same land and not being

dumped in forest department / government land. That

Attssted
Py Cous:irvator of Fogest
Palam Ferzst Division

e e
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the land is on the uphill side at an distance of 150 meters
from the Neugal river and Saurav Van Vihar.

That the Sub-Divisional officer cum Sub Divisional
Magistrate, Palampur, H.P. has sou motu given
prohibitory notice under section 133 of Crpec to Mukesh
Kumar S/O Bhagat Ram, Smt. Kiran Sharma W/O
Mukesh Kumar and Atin Sharma S/O Mukesh Kumar
all R/O Village Dhodhan Khola, Gram Panchayat
Droganu, Patwar Circle Kandi, Tehsil Palampur,
District Kangra, H.P, for obsti‘ucting the common path
and damage to the PWD road passing fhrough this land
due to the ongoing land development work and directed
them to appear in court on 08—09-2023 i.e. day fixed for
hearing. The copy of the notice is attached as Annexure

R-1V for the kind perusal of this Hon’ble Tribunal.

10.That as per the report of Assistant Town Planner, Sub

Attested
vy’

Divisional Town Planning Office, Palampur, the said
land in revenue Mohal Dodan Khola ( Panchayat/Rural
area) near Saurabh Van Vihar, Palampur does not falls
in any Planning/Special Area and provisions of the H.P.

Town and Country Planning Act, 1977 are not

Dy Cons:rvator of Forest
Palem;. Forzst Division

e
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applicable. The report is attached as Annexure R-V for

the kind perusal of this Hon’ble Tribunal.
11.That the photographs of the site area attached as
Annexure R-VI for the kind perusal of this Hon’ble

Tribunal.

The detailed report is submitted for the kind perusal
of the Hon’ble Tribunal.

Yours faithfully

bl
Dr. Patil Nitin Kundalik, IFS

Deputy Conservator of Forests,
Palampur Forest Division,

Palampur

Attested

%

Dy Corservator of Forest
Palamy;u. Forzst Division
Paldm wi
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l’dlampur F ort,sl Range, ' - 7

Dated 2.4 o3y- 201D

From: RFO, Palampur. To:  Smt. Kiran Sharma w/o
Sh. Mukesh Kumar
R/o Guggar Aima
Tehsil Palampur.

- Subject: Notice regarding stopping of hill cutting work near Saurabh Van Vihar, Palampur.

Sir,

On the subject cited above, it has come to the notice of the undersigned that land
development work involving cutting of hills is being carried out by you near Saurabh Van Vihar,
Palampur. As the construction site is adjacent to Saurabh Van Vihar and forest land, a
demarcation of the area in question needs to be carried out so as to avoid any kind ol loss (o the
forest area.

It is pertinent to mention that as the Hon’ble HP High Court order dated 11.04.2018 in CWP No.
1093/2016 carrying out demarcation is responsibility of suspected encroacher.

It 1s therefore requested to carry out the demarcation cf the said arca from the competent
authority at earliest. Till the demarcation carried out by competent authority no cutting work
should be carried out from your side keeping in view of irreparable loss to nature.

This is for your information and further necessary action please.

o

PR (TR A G

% . 9 ﬂ /45(%’/ ’( Palﬂn;lpurlovest Range,
Palafiiphp il s

\ 2
=3 Ay 7238 e

Deah Qa% slo I?aaﬂ.\ Ram,
Vidl-Bandls Py - Nackhis Ten-Polly Mpu

DisH—- Kangior,

Attested

og”

Dy Cons:crvator of Fopest
Palam;. Forsst Division

Py

Lo

2
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Palampur Forest Range,

Dated _ 29.031%015 {X '
I'rom: RIFO, Palampur. To:  Tehsildar, Palampur.
Subject: Regarding cutting of hill near Saurabh Van Vihar, Palampur, demarcation thereof.

Sir,

On the subject cited above it 18 intimated that land development work involving
cutting of hills is being carried out by some private persons pamely Smt. Kiran Sharma w/0
<'\rMukesh Kumar and others R/o Suggar Aima, ‘Tehsil Palampur in Khasra Do. 30 Mohal Dodan
Chola near Saurabh Van Vihar, Palampur. As the construction site is adjacent to Saurabh Van
Vihar and forest land, a demarcation of the area in question needs 1o be carried out so as 10 avoid
any kind of loss 10 the forest area.

It is therefore requested to carry out the demarcation of the said area at carlicst.

This is for your information and fi arther necessary action pleasc.

Encl. A/A
RanM(gmccr,
Palampur Forest Range,
Palampur.
Attested
v

Dy Cons:rvator of Forest
Palam.

Palum nu

rorest Division
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Palampur Forest Range,
Dated 2 G- o}20 1%

From: RFO, Palampur. To:  DCF, Palampur.
Subject: Regarding stopping of hill cutting work near Saurabh Van Vihar, Palampur.
Sir,

On the subject cited above, it is submitted that as per your direction a committee

was constituted of the following members:
1. Sh. Vinod Kumar, BO Palampur
2. Sh. Deepak, FGD /e Kandi Beal

Sh. Ashok Kumar, FGD 1/c Khalet Beat with additional charge of Bandla Beat.

(%)

4. Smt. Swati, FGD Ve Saurabh Van Vihar.

I'he team visited the spot on dated 23.07.2023 and found out that work of land developnient
involving cutting of hills was being carried by the labour employed by Smt. Kiran Sharma w/o
Mukesh Kumar and others R/o Suggar Aima, Tehsil Palampur in Khasra no. 30 Mohal Dodan
Khola near Saurabh Van Vihar, Palampur. The work was stopped on the spot. F urther the person
carrying out the work at the site has been directed to get the area demarcated so as to define the
forest boundary in this area and not to carry out the work until then to avoid irreparable loss to

nature.

This is for your information and further necessary action please.

1
I L

Pee Clrced
Range Forest Officer,
Palampur Forest Range,

Palampur.

Attested
Dy Cons:rvator of Forest
Palamp- Forzst Division

(b W
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Office of the Sub -Divisional Officer, Palampur , Distt Kangra H.P

No.spp/ R —  I5¥&L Dated : 14/03/2023

To,

District Magistrate
Kangra at Dharamshala
176215

Sir,

é : Subject : Report regarding notice of hearing in Suo Motu matterin re :
News item published in the Tribune dated 29/07/2023 tilted “ Unscientific
cutting of hills in Saurab Van Vihar in Palampur causing environmental -
destruction and land side “ .

With reference to your letter vide no. 910/LB
dated 11-08-2023 regarding the suo motu matter being taken by
Hon’ble National Green Tribunal based on news item being
published in The Tribune newspaper ,here is the detailed
report regarding the same

1. That the land in question is situated in Patwar Circle
Kandi , Tehsil Palampur , which is above the Neugal river
at an elevation of 150 metres from the river and Saurav
Van Vihar

2. That a detailed demarcation was conducted by revenue
officials in presence of 'I'ehsildar Palampur and DI'O,
Palampur on 11-08-2023 ( Annexure 1 ) . Relevant points
of the demarcation are as follows

® That land in question is in Khasra numbers 30/1/2 and
30/2 measuring 02-14-72 in ownership of Sh Mukesh Kumar
s/0 Bhagat and Smt Kiran w/o Mukesh Kumar , who are
undertaking the construction activities in the said

land . Attested
%
I} Dy Conservator of Forest
"  Palampu: Forzst Division
Palammiy

ST VR
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e That the land in guestion is private land of the persons

EY

mentioned above and the said construction is not being
carried in Government land / Forest department land

e That Lhe debris of the excavation from such activilies
and being consumed by the landowner in the same land and
not being dumped in forest department / government land

e That there is a road built by the HPPWD department in Lhe
said land and due to excavation such road was damaged
HPPWD officals were called on site bult remained non-
present during demarcation , bul were further contacted
telephonically regarding the matter . It is further
reported that HPPWD has built road within private land of
the landowners and there is no revenue record to support
that road has ever been acquired / consented from the
landowners . This is also reported that the landowners
have unilaterally restored the road by building a
concrete road within their land ( Photographs attached )

3. That an undersigned exercising powers as Sub-Divisional
Magistrate has sou moltu based on news article , has given
prohibitory notice under section 133 of C.rPC ( Annexure
2) and next date of hearing in court is on 08-09-2023

frzlﬁqgi'{?)}
No. “_)'&"'-I-l_g{}fl—ﬂ\. & ]L"(oQ lg_g,i:'} g :
b/ég;y to : Diviosnal Forest Officer ,

. iy 'Unwiﬂ}
S DOy ALY 8Y-Hei Rl dfBlr

Attested
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Dy Conservator of Forest
Palampu: Forest Division
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TOWN AND COUNTRY PLANNING DEPARTMENT
HIMACHAL PRADESH

SDTPO (PLP)T-61(Gen. Corres.) Vol-111/20234 o5 Dated: n ~bd "LDU
To

Er Varun Gupta
Asstt. Environmental Engincer
HPSPCB Dharamshala.

Subject: - Notice dated 09.08.2023 issued by Hon’ble NGT IN OA No.
506/2023 titled Unscientific Cutting of Hill in Saurabh Van Vibhar in
Palampur Causing Environmental Destruction And Land Slide.

Reference: - Your office letter No:PCB/Hon’ble NGT 'FilefRO(Df5ala)!23-3(i33-

34 dated 11.08.2023.

Sir,

With reference to the subject cited above and reference quoted below, it
is submitted that the Revenue Mohal Dodan Khola near Sourabh Van Vihar, Palampur
Tehsil Palampur District Kangra Himachal Pradesh does not falls in any Planning/Special
Area under jurisdiction of this office and provisions of the HL.P. Town and Country Planning

Act, 1977 are not applicable.

This is for your information and further necessary action, please.
Yours Faith

Assistant Town Planner,
Sub - Divisional Town Planning Office,

90/ Pa]aw District Kangra, H. P.

Avtested .
6
Dy Genscrvatos of Fores) Attested
Palgmpur Forest Division o
Palampur Dy Conscrvator of Fogest

palampu: Forzst Division
b Palam-ny




Attested

3
Dy Cons:rvator of Fogest
Palamp. Forest Division

Pginm W

S

67

Picture of the Site

Picture of the Site
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5. R/Wall in the Private Land

Attested
Dy Conscrvator of Forpast
Palampu  Forest Division
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6. R/Wall in the Private Land
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BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI
ORIGINAL APPLICATION NO 506 OF 2023

INTHE MATTER OF:

Unscientific Cutting of Hills in Saurab Van Vihar in

Palampur Causing environmental destruction and land slide.

/T Applicant

Versus
1. Member Secretary, Himachal Pradesh Pollution Control
Board. |
2. District Magistrate (Deputy = Commissioner),Palampur
Kangra,
3. Divisional Forest Officer, Palampur Kangra.

Respondents

AFFIDAVIT

[ Patil Nitin Kundalik aged about 34 years, S/o Sh. Patil

Kundalik Pandurang presently posted as Divisional Forest

Officer Palampur, R/0 hereby solemnly affirm and declare as

under:

gt‘-;g’ That 1 am authorized signatory of respondent No.3 and in
(ot Qe . :

ROy ‘eeto\ such capacity have made myself conversant with the facts of the
oY o 9\1‘!‘0

"?;:?,9'6‘ present case and therefore, | am competent to depose this

A 4

affidavit in aforesaid capacity.
ATTES Ty Attested

Fh sty S s Dy Conservator of Forest
NI 1) T , il
iaa AT PO Palamgu Ferest Division
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2. That the accompanying reply on behalf of respondent No. 3

. has been drafted under my instructions. I have read and

understood the same and contents are true and correct,
3. That I say that the contents of accompanying reply are true to

my knowledge and all the Annexure filed along with the reply

are true copy of their respective originals.

. 1 s E i B/
;ﬁ' " '3 ‘ -
AT - DEPONENT
/,;- . Dy Conservatos of Fogest
gwn ot aestoner Palampus Forest Divisiaa
. Palampuy
VERIF ICATION

Verified at Palampur on the day August 2023 that the
contents of the above affidavit are true to my knowledge.

Nothing materials has been concealed therefrom.

%~
DEPONENT
Dy Couservator of Forest
Palempur Forest Division
Palampug
o it hos bos e -
- fakil N kuwdalik,
Bvitge |
N {ma leumas, Corifie flar e
l( Guibfeoler
e e TRy [ o
Ge oper oo ] ,
DR 0 i Ienee 4 dentified b, V “'m EUM% Wl :”W'
‘q. k F0 L e ar fBCwn Lo . \( e
AT RRTIR (H 0
t Gl Coafwnissioney
PALAMIZIGR (13 P.)
Attested gg_m 121322
- ime rd'.G'D’rVV“
Dy Const nrato of Forest

palsm; Forzst Di vision
Pt o "y
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HIMACHAL PRADESHFOREST DEPARTMENT
OFFICE OF DEPUTY CONSERVATOR OF FOREST, S,
PALAMPUR FOREST DIVISION, PA LAMPUR, HP 176061
Phone 01894-232630, Fax No.01894-232762 E-mail- nitin. patil22@hp.gov.in

No./DP/ :lgt)l,‘ C" !

From: - y. Conservator of Forests,
Palampur Forest Division,
Palampur, Distt. Kangra HP

Dated “]?‘D-D:VL"

To:- District Attorney, Himachal Pradesh (Govt.)

Legal Cell Himachal Bhawan
New Delhi -110001

Subject:- OA NO. 506/2023 Notice of hearing in Suo Motu matter In re: News item
published in The Tribune India, dated 29.07.2023 entitled “ Unscientific

cutting of hills in Saurab Van Vihar in Palampur causing environmental

destruction and land slide”.

Respected Madam,

On the subject cited above, it is respectfully submitted that a notice in respect of OA
No. 506/2023 titled as “Unscientific cutting of hills in Saurab Van Vihar in Palampur causing
environmental destruction and land slide”

attached ) .The case is listed on 18™

Marg, New Delhi-110001.

has been received by the undersigned on dated 09.08.2023. (Copy
august 2023 before the Hon’ble Tribunal at Faridkot House, Copernicus

The brief facts pertaining to this case are enclosed with this letter.

It is therefore, requested that a penal advocate may please be deputed on behalf of

undersigned to appear before the Hon’ble court,

Encl: As above

Endst. No. 22 05 l C‘

Dy. Conservator of Forests,
Palampur Forest Division,
Palampur

Telephone: 01894-232630
Mobile- 94109-92169

E-mail: nitin.patil22@hp.gov.in

Dated Palampur, the/ 1V.084-2-02.4

Copy is forwarded to the C.C.F. Dharamshala for information please,

Dy. Conservator of Forests,
Palampur Forest Division,
Palampur

Telephone: 01894-232630
Mobile- 94109-92169

Email: dfoplphp@gmail.com

%,
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By Email
NATIONAL GREEN TRIBUNAL
.. PRINCIPAL BENCH
- FARIDKOT HOUSE, COPERNICUS MARG
- NEWDELHL- 110001
Dates - 0*)082023

Tao,

I Member Secretary, Himachal Pradesh Pollution Contiol Boatd,
(0177-2673766, mspeb-hp@dnic.in )

2. District Magistrate (Deputy Commissioner), (Palampur) Kangra,
(01892-222103, de-kan-hip@nig.in )

3. Divisional Forest Office, (Pa’!ﬁi}iﬁimr) Kangra,
(01894232630, dfopal-hp@nic.in )

Subject: - Notice of hearing in Suo Motu matter In re: ews item published in The Tribune
India. dated 29.07,2023 entitled “Unsuientific cil!_l_iﬂg of hills iy _'S'(_l_lfl"}lll Van

Vihar in Palampur causing cnvir-muh;entﬁl'desii‘ueﬂun and land slide”,

NOTICE

Take notice that OA Ny, 506/2023 (Copy enclosed) Titled “Unscientifie cutfing of
hills in Saurab Van Vihar in Palampur causing environmental destruction and land slide”
will be listed before the Hon’ble Tribunal at Faridlkot House, Copernicug Marg, New Delhi-
110001 on 18" August, 2023 through Physical Heating (With Hybrid Option), when you may
appear belore the Hon'ble Tribunal cither in person o by 4 pleader duly instructed, witly your
report.

Take further notice that in default of your appearance on the date above mentioned, the
said Application will be heard and determined i your absence.,
Given under my hand and (he seal of this Tribunal, on thig ogth August, 2023 .

Note: (For Ordery Ceuse Lists & othey information, Please visit o website ywuay, greentribungl, Lov.in)

/ 7

 Depuly Registiar
Nnti'u_lin_l Green Tribunal
Principal Bench, New Delhi

i
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BEFORE THE HON'BLE COURT or MATL004¢ . GeEan TR 1R A

ORIGINAL_ BFF] 1A TIDN Ag - gofgl)’v .‘;E)lz! %

INTHE MATTTER OF: . i !
UHSQMW ‘¢ af Hi g

In Sc"':"‘i"‘bgjaffo UM”L“&ML t’H"fM.l lanel ¢lide ... APPLICANT
catnd -k

VERSUS

Mervibur Searcloing 3. Bi. RESPONDENT
< ). M

KNOW ALL to whom these present shall come that I, N(%"'J}%Z’(Ado hg;aby appoint:

(herein after called the advocate/s) to be my/our Advocate

? 37&{;& g(gcmolcd case authorize him:- Qo D4 (b //76/.—»}\ /0y

» act. appear and plead in the above-notéd case in this courtor in any other Court in
which the same may be tried or heard and also in the appellate court including High Court suhject
to payment of Tees separately for each court by me/us. .

To sign file, verify and present pleadings, appeals cross-objections or petitions for
executions review, revision. withdrawal, compromise or other petitions or affidavits or olher
documents as may be deemed necessary or proper for the prosecution of the said case in all its
stages subjects lo payment of lees for cach stage.

To file and take hack documents. to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit (o arbitration any differences or
disputes that mav arise touching or in any manner relating to the said case.

To deposit. draw and receive money. cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution of the said case. _

Lo appoint and instruct any other Legal Practitioner authorizing him to exercise the power
and authority herehy conlerred upon the Advocate whenever he may think fit to do so and to sign
the power ol attarney on our behalf.

And 1 We the undersigned do hereby agree Lo ratify and confirm all acts done by the
Advocate or his substitute in the matter as my/our own acts. as if done by me/us to all intents and
|'HH‘|M‘H{'_‘_

And FWe undertake that I/We or my/our duly authorized agent would appear in court on
all hearings and will inform the Advocate for appearance when the case is called.

And 1/We undersigned do hereby apree not to hold the advocate of his substitule
responsible for the result of the said case. The adjournment costs whenever ordercd by the courl
shall be of the Advocate which lie shall receive and retain for himself,

And I/We undersigned do hereby agree that in the event of the whole or part ol the fee
agreed by me/us Lo be paid 1o the advocate remaining unpaid he shall be entitled to withdrim
from the prosecution of the said case until the same is paid up. The fee seltled is only for the
above case and above Court. 1/We hereby agree that once the fee is paid, /We will not be entitled
tor the refund of the same in any case whatsoever and if the case prolongs for more that 3 vears
the original fee shall be paid apain by mefus.

IN' WITNESS WHERE OF I/We do hereunto sel my/our hand to these presents the
contents of which have been understood by me/us on this ... dayof ... pL Y I
Accepted subject to the terms of the fees

/ .

Advocale ™ Client
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